of India’ on 16™ of November, thirty million bottles of Phensedyl were sold in
Bangladesh at Rs. 300 per bottle. Phensedyl contains opiates and alcohol as its
constituents. While a part of the money earned out of selling this drug returns to
the agents in India through the hawala route, a large amount of money is reported
to be paid in kind, that is, in the form of arms from Bangladesh and are passed on
to the insurgents in the North East at a premium price. This drug is now routed
through States like Jharkhand and Bihar. The company and the distributors fail to
comply with the Drugs and Cosmetics Rules of 1945.

I would like to urge upon the Government to take necessary steps and

appropriate measures in the matter.
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13.00 hrs.




MR. SPEAKER: Now, the rest of the matters will be taken up at the end of the
day.

SHRI P.S. GADHAVI (KUTCH): Sir, I would like to associate with what he has
said.

MR. SPEAKER: This is a new system which is developing. I have great respect
for you, Mr. Gadhavi. You are a very helpful and effective Member. There has to
be a notice given first. Just taking advantage of some other hon. Member making
efforts, you want to raise another matter. I am trying to accommodate every
Member. You are just taking advantage of other's efforts. You see what is
happening. Sometimes, 20 Members are standing up and each one of them wants
to say something on the same matter and see that his name is recorded. How do

you conduct the House in this manner? Once you sit here, you will realise it.

Very well, as an exception, because of your co-operation, I am allowing Shri
Gadhavi to associate. If it is some other Member, I would not have allowed.
His name may be allowed to be associated.

Let us now come to item No. 27. Shri Arjun Singh.

W, RS AR #egHr : 3regel #gley, fhda oo afder gref, a8 0¥
F S0, (TTY)

MR. SPEAKER: We have decided the time for discussion as four hours. So,
voting may be between 5 p.m. and 6 p.m.

PROF. VIJAY KUMAR MALHOTRA : Amendments will also be voted at that
time.

MR. SPEAKER: Naturally!
St TH FATST FIGE (IS : IHEYET Hgley, aﬂ#aﬂmﬁ?ﬁmgaﬂ
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MR. SPEAKER: You have raised one matter this week. It has been decided by

all the Leaders that only five or six matters will be allowed to be raised in the

morning and the rest will be raised at the end of the day. Today I have allowed 16



Members to speak. The turn of the Members who have raised one matter a week
will come only after every Member's turn is over, if there is time available. Now,
you have raised one matter this week. I have to follow some rule. Since Monday,
you have been absolutely cooperating with the Chair. Thank you very much, Shri

Ram Kripal Yadav. I am obliged to you.

13.02 hrs.

CONSTITUTION (ONE HUNDRED AND FOURTH
AMENDMENT) BILL, 2005

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI ARJUN
SINGH): Sir, the Bill for amending the Constitution was introduced yesterday
and [ beg the House to take up the matter for consideration.

[ beg to move:

"That the Bill further to amend the Constitution of India, be taken
into consideration."

At the outset, I only want to say a few words to acclaim the House with the
background behind this Bill. We may recollect that on 17" August, there was a
Calling Attention Motion in the Lok Sabha in which practically Members from
across the House, from various political parties, stood up to say that there was a
need to address the issue of social justice regarding reservations in educational
institutions. As a sequel to that, while replying to the Calling Attention Motion, I
had mentioned that the Government is committed to the policy of reservation
which ensures social justice and we will try to do everything possible to see that it
happens.

While the Calling Attention Motion was under discussion, an hon. Member
of the House, Shri Nitish Kumar, the present Chief Minister of Bihar, made a
suggestion that it would be perhaps be better if a meeting of all political parties of
the House could be convened and the issue is discussed there. I accepted his
suggestion and, as a consequence of that, a meeting of all political parties was held

on 23" August where, for four hours, this issue was discussed. At the conclusion



